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BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI
ORIGINAL APPLICATION NO. 394/2022
IN MATTER OF:-
Pushpendra Kumar ...Applicant
Versus
Block Development Officer,
Kadaura & Ors. ...Respondents

COMPLAINCE OF ORDER DATED 20.07.2023 PASSED BY
THIS HON’BLE  TRIBUNAL  DIRECTING THE
RESPONDENTS TO FILE ACTION TAKEN REPORT

MOST RESPECTFULLY SHOWETH: -

l. That the Applicant has filed an Application before this
Hon’ble Tribunal alleging that CPCB guidelines have not
been followed by the Respondents in state-run Gaushala’s.
That this Hon’ble Tribunal vide order dated 27.05.2022 was
pleased to constitute a joint committee to submit the factual
and action taken report. That the Joint Committee
constituted by this Hon’ble Tribunal has submitted a detailed
action taken report which is required to be complied with by

the Respondents.
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That this Hon’ble Tribunal vide order dated 20.07.2023 was
pleased to direct the Respondents to submit a detail action
report in Compliance of the orders passed by this Hon’ble
Tribunals and recommendations made by the Joint
committee. That in compliance of the aforesaid order the
Respondents are bringing on record the steps taken till date
which are necessary for final adjudication of the present
case.

DETAILED ACTION REPORT OF RESPONDENTS

That due to the mechanization in the agriculture sector, the
calves of indigenous/non-descript cows have not been used
by the farmers for their agricultural work and all the cows
have been destitute. In the recent time the number of
destitute cows has raised increasingly because of which vide
Government dated 02.01.2019, State have established
temporary Gaushalas for reducing the number of destitute
cows and for their maintenance and protection. Further, the
Government promulgated a policy and issued guidelines in

respect to the maintenance for these temporary Gaushalas. It
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is pertinent to mention that these Gaushalas are temporary in
nature and can be removed at any time to some other place
as and when directed by the Government. That it is
respectfully submitted that even though the Gaushalas are of
temporary nature, still it is maintained as per the guidelines
issued by the Government and all the Gaushalas have been
following the guidelines which have been issued by the
Government and another order dated 30.08.2023 has been
issued by Department of Animal Husbandry. A copy of the
government order dated 30.08.2023 bearing number 2104 is

annexed herein and marked as ANNEXURE-R/1.

That it is respectfully submitted that the Kanha Gaushala /
Besahara Gauashray sthall are of temporary nature because
of which these Gaushalas will not be able to follow the
CPCB guidelines and ICAR guidelines. That keeping in
mind the temporary nature of the Gaushalas, the Government
of Uttar Pradesh has issued their guidelines for the
maintenance of these temporary Gaushalas. Thus, the

Gaushalas are following the guidelines which are issued by
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the Government for the maintenance of these Gaushalas and
CPCB/ICAR guidelines are not applicable on these
temporary Gaushalas.

That a letter was sent to Chief Development Officer, district
Jalaun to all Block Development Officer, all executive
Officer, all Deputy Chief Veterinary Officer, and Veterinary
Officer of the district Jalaun regarding compliance of order
dated 20.07.2023 passed by this Hon’ble Tribunal. The
concerned officers were informed that this Hon’ble tribunal
passed order to provide photograph, certificate, and
information on the following points, which are as follows: -

What arrangements has been made for disposal of cow dung
in gaushalas?

What is the arrangement for urine disposal in gaushala?

How are male cows and female cows and children of cows
kept in the cow shelter and what is the arrangement?

What arrangements have been made for sick cows and
healthy cows in the cow shed?

How much tree plantation has been done in the gaushala so
far and how mush tree plantation has been done in last year
gaushala wise?

What is the arrangement of green fodder in the gaushala
along with the area (hectares)?

What is the arrangement of draining water in case of water
logging in the gaushala during the rainy season?

What is the arrangement of storing straw in the gaushalas?
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What is the arrangement of keeping sick calves and cows in
rainy and winter season?
What is the diet sheet of the cows in gaushala?
What are the arrangements of concrete flooring and shed in
the gaushala?
Whether the gaushalas of the district are being operated
according to the guidelines of CPCB and ICAR or not, make
sure to provide certificates?

The true copy of letter no. 941 dated: 26.07.2023 is annexed

herewith and marked as ANNEXURE — R/2.

That as per the recommendation of the joint committee
constituted on 27.05.2022 and in compliance of guidelines
for environmental management of dairy farms and gaushala
published by Government Order dated 02.01.2019 for waste
management, Kanha Gaushala / Besahara Gauashray sthall
for town area and Nirashrit Gauashray sthall for rural area
collect dung from the floor of the shed at regular interval, so
as to keep the floor clean, all solid waste is collected and
stored in proper place for its treatment, vermicompost plants
has been installed in Beriabujurg, Jalaun, Uttar Pradesh for
disposal/utilisation of solid waste (dung). Biogas plants has
been installed as common treatment facilities to handle the

dung waste as per the government guidelines, as biogas plant
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are the best way to dispose of the solid waste. The true copy
of the photographs showing biogas plant and vermicompost
plants installed in Kanha Gaushala/ Besahara Gauashray

sthall are annexed herewith and marked as ANNEXURE —

R/3 (Colly).

That as per guidelines issued by the Government vide order
dated 02.01.2019/ Order of Animal Husbandry dated
30.08.2023, for water waste management Orai district Jalaun
have installed Faecal Sludge Treatment Plant (FSTP) is
situated Nagar Palika Orai Jalaun, as common treatment
facilities in order to ensure that the wastewater(urine)
discharged is adequately treated so as to meet the standards
as prescribed by SPCBs/PCCs and it does not percolate
through ground and pollutes the ground water. The true copy
of the photograph Faecal Sludge Treatment Plant is annexed

herewith and marked as ANNEXURE — R/4 (Colly).

That in compliance with the recommendation of the joint
committee for shelter management of Kanha Gaushala /

Besahara Gauashray sthall in Jalaun, all cattle are under
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adequate shelter having enough space to roam around, lie
down and stand up again. All animals are segregated and
have separate shelter for better management. The shelters are
equipped with tirpal to save the animals from
inclement/harsh weather conditions. All the sheds are
properly ventilated and the flooring under covered area are
cemented as well as open muddy area is also left for proper
comfort of animals. As per the letter no. 1004 dated
28.07.2023, Chief Development Officer directed all the
BDO’S and chief veterinary officers and veterinary officers
to install khandja (village road) inside and outside of shed in
Kanha Gaushala / Besahara Gauashray sthall wherever not
installed. The true copy of the photographs showing separate
shelter, tin shed, open area, khandja installed in gaushalas
and letter dated 28.07.2023 is annexed herewith and marked

as ANNEXURE- R/S (Colly).

That in compliance with the recommendation of the joint
committee for the feeding management of Kanha Gaushala /

Besahara Gauashray sthall in Jalaun, cattles are being
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provided only quality green fodder, Bhoosa and khari
chokhar in adequate quantity so as to meet their
requirements of good health and welfare, all Kanha Gaushala
/ Besahara Gauashray sthall having sufficient feeding and
watering area as per specification, fresh water is also
available for all the cattle. All the gaushalas have fodder
storage facility. The true copy of the photographs showing
green fooder, chokhar and freshwater facility (charahi)
available for animals are annexed herewith and marked as

ANNEXURE — R/6 (Colly).

That in compliance with the recommendation of joint
committee for the health management of gaushala in Jalaun,
all the cow shed have proper health care facilities like
veterinary dispensary along with medicines, common
veterinary hospital and isolation shed for the cows suffering
from contagious disease. All the cattle of the gaushals in
district Jalaun are being duly taken care by the management
and all the gaushalas are equipped with essential medical

facilities mentioned above. The true copy of the photographs
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are annexed herewith and marked as ANNEXURE — R/7

(Colly).

That in compliance with the order passed by this Hon’ble
Tribunal dated 20.07.2023, the Chief Development Officer,
Jalaun vide letter no. 1059/Nodal/ 2023-24 dated
04.08.2023, to discharge of supervision responsibility of
maintenance and protection of cows and their other proper
care, nominated 82 nodal officers. All the gaushalas are
being characterised as temporary/permanent for the better
management. That the Additional Chief Secretary Livestock
Department, Uttar Pradesh Government, Lucknow directed
all the Deputy Chief Veterinary Officer/Veterinary Officers
to conduct health checkups of 5-5 cows shelter in their
respective area and further directed that the inspection report
will be posted on the cow shelter portal. That inspection of
all the Kanha Gaushala/ Behsahara Gauashray Sthal was
done between 07-09 August and wherever it has been found
necessary to make some arrangements in some gaushala’s

directions are issued to ensure that all the required



12.

1514

|0

arrangements should be done within a week vide letter
no.1118 dated 14/08/2023. That all officers were also
directed to provide action taken report to the Chief
Development Officer. The true copy of letters, order, list of
all gaushalas and nodal officers appointed for the inspection

are annexed herewith and marked as ANNEXURE — R/8

(Colly).

That the inspection team, inspected all the Kanha Gaushala /
Besahara Gauashray sthall to check whether they have been
following the guidelines issued by the Government in
maintaining the Kanha Gaushala / Besahara Gauashray
sthall. Thereafter a list of Kanha Gaushala / Besahara
Gauashray sthall was prepared by the inspection team, which
were not following the guidelines issued by the Government,
which were then sent to the District Magistrate Jalaun. After
which District Magistrate, Jalaun, issued a letter dated
10.01.2024 to all executive officers and Block Development
officers of Kanha Gaushala / Besahara Gauashray sthall

directing them to follow the guidelines issued by the
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Government and report the compliance of the same. A true

copy of the letter dated 10.01.2024 issued by the District

Magistrate is annexed herein and marked as ANNEXURE-

R/9.

That the Chief Development Officer District, Jalaun, issued

a letter to all the BDO and Executive officers directing them

to provide the compliance report of the directions given by

the District Magistrate Jalaun. That the Compliance report

shall contain the following:-

a. Colorful photographs of the cow conservation centre

b. Colour photographs of Besahara Gauashray sthall of the
village, Mabai Bhraman, Khutmili Development
Kadauram ITO development Kuthaun and Nadigaon.

c. Certificate of the fodder used for feeding the cows.

d. Colour photographs of Urine disposal pits.

All following compliance have to be completed by all the

Kanha Gaushala / Besahara Gauashray sthall, which will be

then sent to the inspection committee. A copy of the letter
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dated 26.01.2024 issued by the Chief Development Officer

is annexed herein and marked as ANNEXURE-R/10.

That 5 teams were formed for joint inspection on 04/08/2023
by order of answering Respondent vide order no. 89 in
connection with the compliance of the prescribed standards
set up by the Government by making surprise inspection of
meat shops operating under the city area. That on
05/08/2023 in Orai (Jalaun) food safety team has conducted
surprise inspection on chicken and meat shops. Notice was
given to the shopkeepers under the Food Safety and
Standards Act 2006 and Regulation 2011 after finding filth
in the shops of Kalpi and Jalaun in order to maintain
cleanliness in the shop and do business only after getting the
licence vide order no. 81. The true copy of the order dated
04.08.2023, letter dated 10.08.2023 and local newspaper
dated 05.08.2023 and 10.08.2023 of that area is annexed

herewith and marked as ANNEXURE — R/11 (Colly).

That in compliance with point no. 11 of order dated

20.07.2023, on the basis of periodic inspections of meat
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shops without valid registration, u/s 58 of the Food Safety
Act, 2006. Further, cases have been filed against all the
shopkeepers who are operating meat shops without valid
registration and licence. The true copy of the letter no. 91
dated 19.08.2023 and list of unregistered meat shops are

annexed herewith and marked as ANNEXURE - R/12

(Colly).

That in compliance with the order dated 20.07.2023 passed
by this Hon’ble Tribunal, plantation of trees sapling has been
done in all gaushalas resulting in fresh air for the cattle,
odour less atmosphere near the gaushala and plantation of
green belts to provide green fodder for the cattle. True copy
of photographs showing green trees and saplings in
gaushalas are annexed herewith and marked as

ANNEXURE — R/13 (Colly).

That as per the recommendation made by the joint
committee water testing report of temporary gaushala
situated in village Sugarmill, dikauli and Madhogarh has

been sent to Executive Engineer, Divisional Office U.P
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water corporation (rural) Jalaun by executive officer, Nagar
Panchayat Madhogarh (Jalaun) vide letter no.2396 dated
18.08.2023. Water test result was under permissible limit as
per Indian standards. As per test report turbidity NTU (units)
is 4.3 NTU and permissible limit of the same is 5 NTU, that
PH value according to test result is 7.2 NTU and permissible
limit of the same ranges between 6.5 — 9.5 NTU. That on
23.08.2023 consolidated consent and authorization (CCA)
under section 25 of the water (prevention and control of
pollution) Act, 1974 and under section 21 of the Air
(prevention and control of pollution) Act, 1981 has been
granted to TEMPORORAY GAUSHALA NAGAR
PANCHAYAT MADHOGHARH located at GATA NO:
333, WARD NO: 08, MAITHILISHARAN NAGAR,
MADHOGRAH, DISTRICT JALAUN, 285126 for the
period from 29.07.2023 to 31.07.2027. The true copy of
letter, water test report and certificate are annexed herewith

and marked as ANNEXURE- R/14 (Colly).
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That according to letter no. 2405 dated 19.08.2023 water test
report of the water sample of gaushalas of development
block Madhogarh in villages Amkheda, Harauli, Aheta,
Uncha and padkula acquired from the portal WQMIS has
been sent to Executive Engineer, divisional office U.P water
corporation (rural) Jalaun by Chief Development Officer
(Jalaun). All the water test result was under permissible limit
as per Indian standards. The true copy of the letter and water
test report are annexed herewith and marked as

ANNEXURE- R/15 (Colly).

That as per letter no. 2995 dated 18.08.2023 water test report
of Kanha gaushala Rampura has been sent to executive
engineer, divisional office U.P water corporation (rural)
Janaul as per the report turbidity NTU (units) was 4.3 NTU
which is under permissible limit i.e 5 NTU and PH value of
the same report was 7.1 NTU which was also under
permissible limit that ranges between 6.5 — 9.5 NTU. That
on 23.08.2023 consolidated consent and authorization

(CCA) u/s 25 of the Water (prevention and control of
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pollution) Act, 1974 and u/s 21 of the Air (prevention and
control of pollution) Act, 1981 has been granted to NAGAR
PANCHAYAT RAMPURA Ilocated at GATA NO. 892/4
WARD NO.2 SUBHASH NAGAR WEST RAMPURA,
JALAUN 285127 for the period from 27.07.2023 to
31.07.2027. The true copy of the letter, water test report and
CCA certificate are annexed herewith and marked as

ANNEXURE- R/16 (Colly).

That as per letter no. 2106 dated 19.08.2023 water test report
acquired from WQMIS portal pertaining to water sample of
gaushalas, development block Dakor of villages Etwa
Jalaun, Dadari, Aindha, Chaursi has been conveyed to
executive engineer, divisional office U.P water corporation
(rural) Jalaun. Water test report of the villages mentioned
above was under permissible limit as per Indian standards.
The true copy of the letter, water test reports are annexed

herewith and marked as ANNEXURE — R/17 (Colly).

That as per letter no. 2413 dated 19.08.2023 water test report

acquired from WQMIS portal pertaining to water sample of
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gaushala, development block Nadigaon of villages Gadrena,
Jaganpura, Jugrajpura, Kamsera and Sulkhna has been sent
to executive engineer, divisional office U.P water
corporation (rural) Jalaun. Water test report of the villages
mentioned above was under permissible limit as per Indian
standards. That on 22.08.2023 consolidated consent and
authorization (CCA) u/s 25 of the Water (prevention and
control of pollution) Act, 1974 and u/s 21 of the Air
(prevention and control of pollution) Act, 1981 has been
granted to NAGAR PANCHAYAT NADIGAON JALAUN
for the period from 27.07.2023 to 31.07.2027. The true copy
of the letter, water test report and (CCA) certificate are

annexed herewith and marked as ANNEXURE — R/18

(Colly).

That as per the letter no. 2433 dated 22.08.2023 water test
report of Kanha Gaushala located in municipal corporation
Konch has been sent to Executive Engineer, Divisional
Office U.P water corporation (rural) Jalaun. According to

report turbidity NGT (unit) was 3.2 NGT and PH value was
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7.3 NGT, permissible limit of the same was 5 NGT and 6.5
to 9.2 NGT respectively. That o 23.08.2023 consolidated
consent and authorization (CCA) u/s 25 of the Water
(prevention and control of pollution) Act, 1974 and u/s 21 of
the Air (prevention and control of pollution) Act, 1981 has
been granted to NAGAR PALIKA PARISHAD KONCH
located at GATA NO. 1409 MALVIYA NAGAR KONCH
JALAUN, 285205 for the period from 23.07.2023 to
31.07.2027. The true copy of the letter, water test report and
(CCA) certificate are annexed herewith and marked as

ANNEXURE - R/19 (Colly).

That according to water test report no. 131 of gaushala
located in village Kadaura, turbidity NGT (unit) was 4.2, PH
value was 7.2 NGT which was under permissible limit as per
the Indian standards. That water test report no.132 of
temporary Gaushala situated in village Katra block Dakor
was also under permissible limit as per the Indian standards.
The true copy of the water test reports are annexed herewith

and marked as ANNEXURE — R/20 (Colly).
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That in compliance of the order dated 20.07.2023 passed by
this Hon’ble Tribunal, Consolidated Consent and
Authorization (CCA) u/s 25 of the Water (prevention and
control of pollution) Act, 1974 and u/s 21 of the Air
(prevention and control of pollution) Act, 1981 has been
granted to NAGAR PANCHAYAT UMRI located at GATA
NO. 14 WARD NO. 10 KANJHUSA UMRI, JALAUN
285129 the CCA certificate has been granted for the period
from 27.07.2023 to 31.07.2023. That the Nagar Panchayats
and other Nagar Palika have also applied for the NOC for
which the requisite fees have been duly paid and application
for NOC is under process. The true copy of the certificate is

annexed herewith and marked as ANNEXURE - R/21

(Colly).

That in compliance with point no. 12 of the of the order
dated 20.07.2023 passed by this Hon’ble Tribunal, the cow
shed of the district are being operated as per the guidelines
issued by the Government vide order dated 02.01.2019/

Order of Animal Husbandary dated 30.08.2023. An
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application for NOC has been made to the Uttar Pradesh
Pollution Control board on 28.07.2023 and the same has
been issued by Uttar Pradesh Pollution Control Board for the
cow shelter operated under Nagar Panchayat Kotra.

That all the bio medical waste generated is disposed as per
the provision contained in SWM rules 2016 and BMW rules
2016. A separate biomedical waste unit has been constructed
in the cow shed. There is no pollution of any kind from cow
dung and cow urine, and underground water is pure and
portable, which is not affected by solid and water waste. The
true copy of the certificate and payment receipt are annexed

herewith and marked as ANNEXURE- R/22 (Colly).

That, in compliance with point no. 12 of the order dated
20.07.2023 passed by this Hon’ble Tribunal, cow shed of the
district are being installed as per the guidelines issued by the
Government vide order dated 02.1.2019/ Order of Animal
Husbandry dated 30.08.2023. An application for NOC has
been made to the Uttar Pradesh Pollution Control Board on

27.07.2023 and the same has been issued by Uttar Pradesh
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Pollution Control Board for the cow shelter operated under
Nagar Panchayat Kalpi. All the bio medical waste generated
is disposed as per the provision contained in SWM rules
2016 and BMW rules 2016. A separate biomedical waste
unit has been constructed in the cow shed. There is no
pollution of any kind from cow dung and cow urine, and
underground water is pure and portable, which is not
affected by solid and water waste. The true copy of the
certificate and payment receipt are annexed herewith and

marked as ANNEXURE- R/23 (Colly).

That, in compliance with point no. 12 of the of the order
dated 20.07.2023 passed by this Hon’ble Tribunal, the cow
shed of the district are being operated as per the guidelines
issued by the Government vide order dated 02.1.2019/ Order
of Animal Husbandry dated 30.08.2023. An application for
NOC has been made to the Uttar Pradesh pollution control
board on 27.07.2023 and the same has been issued by Uttar
Pradesh Pollution Control Board for the cow shelter operated

under Nagar Panchayat Kadaura. All the bio medical waste
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generated is disposed as per the provision contained in SWM
rules 2016 and BMW rules 2016. A separate biomedical
waste unit has been constructed in the cow shed. There is no
pollution of any kind from cow dung and cow urine, and
underground water is pure and portable, which is not
affected by solid and water waste. The true copy of the
certificate and payment receipt are annexed herewith and

marked as ANNEXURE- R/24

That a certificate was issued by office of Municipal Council,
Jalaun dated 26.7.2023 certifying that the guidelines issued
by ICAR/CPCB are being duly followed in Kanha gaushala
operated under Municipal Council, Jalaun. The true copy of
the certificate is annexed herewith and marked as
ANNEXURE R/25

That in view of the facts and circumstances hereinabove, it is
respectfully submitted that the respondents are meticulously
complying with the recommendations and direction passed

by the Hon’ble tribunal. That the Respondents in compliance
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of the Joint Committee recommendations have filed the
present application.

PRAYER

In view of the circumstances mentioned herein above it is
most respectfully prayed that this Hon’ble Tribunal may be pleased
to: -

a)  Allow the present application filed in compliance of order
dated 20.07.2023 passed by this Hon’ble Tribunal and bring

on record the final action report of the Respondents

b)  Pass such other and further order(s) as may be deemed fit
and proper in the facts and circumstances of the present case
in favour of the Respondent.

FILED BY

L

9
Mr. Shwetank Sailakwal
Mr. Narendra Shrivastava
Advocate for the Respondents

B-3, 3" floor, Opp. Kashmiri Park,
Jangpura Extension, New Delhi:- 110014

New Delhi
Date:- 09 /0 ?-/?—0 24
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BEFORE THE NATIONAL GREEN TRIBUNAL

PRINCIPAL BENCH, NEW DELHI
ORIGINAL APPLICATION NO. 394/2022

IN MATTER OF:-
Pushpendra Kumar ...Applicant
Versus
Block Development Officer,
Kadaura & Ors. ...Respondents
AFFIDAVIT

[, Dhyan Chandra Bhasker, S/o Late Sh. Babu Ram Bhaskar R/o.
2/413, Chiranjeev Vihar, Ghaziabad, Uttar Pradesh:- 201002, aged
about 52 years, currently working Deputy Chief Veterinary
Officer, Madhogarh, Uttar Pradesh, presently at New Delhi, do
hereby solemnly affirm and state as under:-

1. That I am Respondent No. 21 in the above-mentioned matter
and am fully conversant with the facts and circumstances of
case, hence I am also competent to swear this affidavit.

2. That the accompanying Compliance has been drafted under
my instruction and the averments made therein have been
read over and explained to me. I further state that the

averments made therein are true and correct to best of my
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knowledge and belief & explained to me in my Vernacular

Language.

3.  That the Annexure are the true copies of their respective

originals.
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|1 | Turbiditynry fimit fimit
30 Odour : —-h__"—""‘r———'i- - : 5 5
i R 1 R e e = = T
& R N (et PERe ¥ 01085 <6.510>9.2
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| ll’l !
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NAGAR PANCHAYAT RAMPURA

GATA NO 892/4 WARD NO 2 SUBHASH NAGAR WEST ' Application Id-
RAMPURA,JALAUN,285127 22116637

Consolidated Consent to Operate and Authorisation hereinafter referred to as the CCA (Consolidated
Consent & authorization) (Fresh) under Section-25 of the Water (Prevention & Control of Pollution)
Act, 1974 and under Section-21 of the Air (Prevention & Control of Pollution) Act, 1981

CCA is hereby granted to NAGAR PANCHAYAT RAMPURA located at GATA NO 892/4 WARD NO

2 SUBHASH NAGAR WEST RAMPURA,JALAUN,285127. subject to the provisions of the Water
Act, Air Act and the orders that may be made further and subject to following terms and conditions :-

1. This CCA NAGAR PANCHAYAT RAMPURA granted for the period from 27/07/2023 to 31/07/2027
and valid for manufacturing of following products. -

§  |Product Quantity Unit
No
1 GAUSHALA (Nos.) 250 Numbers/Day

2. Conditions under Water(Prevention and Control of Pollution) Act -1974 as amended :-
(i) The daily quantity of effluent discharge (KLD) :-

[ Kind of Effluent [ Quantity(KLD) Tre‘annemfacilityl Discharge point I

(11) Trade Effluent Treatment and Disposal :-The applicant shall operate Effluent Treatment Plant consisting
of primary/secondary and tertiary treatment as is required with reference to influent quantity and quality.

In case of stoppage of functioning of ETP, production has to be stopped immediately and this Board has to
be intimated by fax/phone/email with a report in this regard to be dispatched immediately.
(1ii) The treated effluent shall be recycled to the maximum extent and should be reused within the premises
for gardening etc. Quality of the treated effluent shall meet to the following general and specific standards as
prescribed under Environment (Protection) Rules, 1986 and applicable to the unit from time-to-time :-

Industrial Effluent Quality Standard

S.No. Parameter Standard

(iv) Sewage Treatment and Disposal :- The applicant shall provide comprehensive STP as is required with
reference to influent quantity and quality.In case of stoppage of functioning of STP, production has to be

stopped immediately and this Board has to be intimated by fax/phone/email with a report in this regard to be

dispatched immediately.

(v) The treated sewage shall be reused in gardening as far as possible. The STP shall be maintained
continuously so as to achieve the quality of the treated sewage to the following standards.
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= -Consolidnted Consent to Opernte and Authorisaﬁzm hm{nnﬂer referred to as the CCA (Cons s
Consent & authorization) (Fresh) under Section-25 of the Water (l’l‘f"mﬂ“ & C”“’“‘ “l “l uh) '
Act, 1974 and under Section-21 of the Air (Preventlan & Contrpi ol l’ollut!nn) Aets 931_ i

CCA is hereby granted to NAGAR PANCHAYAT NADIGOW located at NAGAR PAPICHAYT-
NADIGAON JALAUNJALAUN,. subject to the provisions of the Water Act, Alr Act and thuom:lm-_-
that may be made further and subject to following terms and conditions :-

1. This CCA NAGAR PANCHAYAT NADIGOW granted for the period from 28(07!20‘23 to 31/07!2027 ;
and valid for manufacmnng of following products.

Product Quantity Unit

- GAUSHALA (Nos.) 482 NumbersDay
2. Conditions under Water(Prevention and Control of Pollution) Act -1974 as amended :-
(1) The daily quantity of effluent discharge (KLD) :-

| Kind of Effluent | Quantity(KLD) | Treatment facility | Discharge point

(ii) Trade Effluent Treatment and Disposal :-The applicant shall operate Effluent Treatment Plant cansisting
of primary/secondary and tertiary treatment as is required with reference to influent quantity and quality.
In case of stoppage of functioning of ETP, production has to be stopped immediately and this Board has to
be intimated by fax/phone/email with a report in this regard to be dispatched immediately.
(xu) Thc treated effluent shall be recycled to the maximum extent and shou!d be reused within the premises
ardening .megmhgr of the treated effluent shall meet to the following general and specific standards as
under Environment (Protection) Rules, 1986 and applicable to the unit from time-to-time :-

Industrial Effluent Quality Standard

sNo. | Parameter Standard
(iv) Sewage Treatment and Disposal - The applicant shall provide comprehensive STP as is required with
reference to influent quantity and quality.In case of stoppage of functioning of STP, production has to be
stopped immediately and this Board has to be intimated by fax/phone/email with a report in this regard to be
dispatched immediately.

(v) The treated sewage shall be reused in gardening as far as possible. The STP shall be maintained
continuously so as to achieve the quality of the treated sewage to the following standards.

Shaars!
IR G- )




[sNo.]" Al Trypeot el Stackno | Control
S o 'D.nm e sl s
Source {1 '

==

_ Emmhﬁbﬁ:gm*smdud’ o

-'Sﬁﬁ'ﬁl"r_ds.

S No. Stack no ~ Parameters _ AR
~ In case of stoppage of functioning of air pollution control equipment, production has to be stopped
immediately and this Board has to be intimated by fax/phone/email with a report in this regard to be
dispatched immediately ; o
(i1) The unit will not use any type of restricted fuel. - i i _
iii) Noise from the D.G. Set and other source(s) should be controlled by providing an acoustic enclosure as is
required for meeting the ambient noise standards for night and day time as prescribed for rﬁpectivc
areas/zones (Industrial, Commercial, Residential, Silence) which are as follows :-

Day time : from 6.00 a.m. to 10.00 p.m., Night time: from 10.00 p.m. to 6.00 a.m.

Standards fo_r Industrial |Commercial| Residential |  Silence
Noise level in Ares Area Area Zone

db(A) Leq

Day [Night| Day |Night| Day |Night| Day Night
Time | Time | Time | Time | Time | Time | Time | Time
_ i L e 70 65 55 55 45 50 40
4. Essential documents to be submitted by the Industry/Unit as Applicable :-

(i) Environment Statement in F orm-V of Eﬁvi_rgnz;leqt, (Protecﬁog)_RMes,_'IQSG,

(ii) Quarterly compliance report of the CCA, photograph of ETP/APCs/Waste Storage Area.
53"@&%}&561!;&{& reserves the right to change/modify/add any time any condition of this CCA.

6. Unit has to comply with the following specific & general conditions. Non compliance of any provision of
this CCA and provisions of the Water Act, Air Act and Hazardous and Other Wastes (Management and
Transboundary Movement) Rules, 2016 will results in legal action under the aforesaid Acts and Rules.
7. In compliance to the G.O 1011/81-7-2021-09 (Writ)/2016 dated.13.10.2021 issucd by Department of
Environment, Forest and Climate Change, Uttar Pradesh. You are directed to deyelop Miyawaki Forest as
per the SOP available at URL:-http:/www.upecp.in/TrainingSession.aspx for ensuring timely compliance of
this direction, you are hereby directed to submit a bank guarantee with minimum validity of one year of the
amount equivalent 1o the sum of initial consent fees (Air and Water) or Rs. 50,000/~ (Rs. Fifty Thousand

Only) whichever is more, within 30 days from the date of issuance of this certificate. In case of non-
compliance of this direction, your consent will be revoked by the Board.

% If the unit uses the ground water and requires the permission from SGWA/CGWA for water abstraction
then the industry will have to obtain No objection certificate for abstraction of ground water. It will be the
responsibility of the industry to comply with the yarious conditions of the NOC obtained from the




Gt maPPHcanuhallnmmtain goodmxmkeepmg A.Ilv_ e 'pi'___' :
6. The industry shall provide uninterrupted entry to the‘STPIBTP mlct tt_ld
Control equipment and stack for smooth sampling/menitoring of efficiency of
7. The industry shall provide Inspection Book at the time of inspection to the Boa
8. Whmmduommymzdentoruthe:unfomeenwtorevem.suchmusmnmm is :
- oceur in excess of standards laid down, such information shall be reported to tho Boud's omces nnd nll
other concer ned offices. In case of failure ofpoltut:mmtml eqndpnlent. ihe yroduction .' 88 CONNELS
to it shall be stopped with immediate effect. | |
9. The mdustly shnll operate in a manner so lhat nll emissions be. emimsd t.hrough dem:ulltd emmmyimk .
only. :
10. In case of any damage to the agriculture productivity, human hnbuaucm etc. by the operation of industry,
it shall be imperative to stop production in the industry with immediate effect and such information shall be
reported to Board's offices. The industry shall be liable to pay compensation a!so msu:hcmuasdectdedby
the Competent Authority.
11. The applicant shall apply before the 60 days of expiry of CCA or any change in productmn types/
production capacity/manufacturing process/capacity enhancement etc. or any change in effluent discharge
point or emission point
- 12. The Board reserves the right to revokc!add/mo&fy any snpnlated condltmn lSS!lEd along Wﬂh CCA' a%

may be neccsmy

Specific Conditions;-

1.Unit Should comply with the provision of CPCB Guideline in time bound manner.

2 The Gaushala shall abide by directions given by Hon'ble Supreme Court, High Court, National Green
ion Control Board and Uttar Pradesh Pollution Control Board for protection and

of cnvu-anmen“ﬁ"om time to time. ned by
DEEPA ', s
ARORA 110404 +0530°
REGIONAL OFFICER
U.P. POLLUTION CONTROL BOARD, JHANSI
Copy to:
: _ tally signed by
CEO-2, U.P. POLLUTION CONTROL BOARD, LUCKNOW DEEPA *gﬁl’* *;3"*
Dtt!c 2023.0823
AROR_A 11:04.27 +0530°
REGIONAL OFFICER
U.P. pouﬁﬂow CONTROL BOARD, JHANSI
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rch Lab Ventures (P) Ltd.

5 TEST REPORT

Tes1 Repxent toexd 10

= Test lepie No K1B100001 204 1 7100401 2.
OFFICE OF THE mmmwsmma
ULP. JAL NIGAMGRANIN), ORAL JALAUN, UTTAR PRADEGH,

0 ub‘ Hl e |

'lllllllllll\‘llilll llll||l||I|’

Customar Retatonship Number 54561

Sample Description :

KANHA GAUSHALA, NAGAR PALKA PARISHAD, KONCH, DATED - 18.08.2023

Ciszmwres Scborree Mo
LETTER NO. 220116723, DATED - 18.08.2020

CIN:U73200UP2006FTCO31472
¥ard Attention : MR Anchal Kurmar Gueta (Esscutve Engineser)

E-Mal: = d I SoTed com Contact Not 7237830580

Sample Condition: NA
Sarphs Ouonnity (Aggwus) MNA Sample Gre (Approa) - MNA
SAAPLE HO T DRAYWH Y OUR LADDPATOMRY. THE RESULTS RELATE CNLY TO THE ITEL'S TESTED

Report lasuod By
ULR-TC78451000005TD13F

Authiencity of (eport can ba varfled by minil ol ¥eriflcationfpacirolab.in
This 15 a Digitalty Signed Repoil nnd hengo dogsn'l iequlie Phy'dcai Sigraiure,

-

hpac.m Ruaarcn Lab Vonlum:tgP} Idic-a, Uajrannf‘lialflnc!"ihﬁ[m:‘ﬂnm P"'iLSa!mN,bK npur-
PO R

Sl I o R

% o3 Phonﬁ Gne; +91-9235503984 ab; v £ pOGIOre 00l CPIaBS coml|| Emall knp @sprelia i
b (5 1SO 9001:2015, ISO 14001:2015 & 150 45001:2018 Cerified Laboratory

Pleas: refer 1o our Websaila htip/Avmy spaclo inspeciro policihs m for Terms & Condition
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Research Lab Ventures (P) Ltd. T EPO

renwmwm
|'WFK=EOFTHE EXECUWEMNEERMONWA L Date of bt :
UP.MLM&MMCIW.MUTTARPWESH ; .. o A rlde
o | BRI S AR
Ty TR s i : .
Customer Relatonship Ngmtvct 5y : __‘.:}1563 g 2o ! 3 ¥ ‘ ] :
Sample Description : *

ASTHAL GAUSHALAVILL - BHADARI, VIKAS KHAND, XONCH, DATED - 18.08.2023 5

i

Cstowner Rrforence Mo

LETTER NO. I3NAM 1623, CATED = 18082023 'y
CIN:U73200UP2006PTC031472

Kned Artertion : MR Anchal Kumar Gupda (Exetudive Enginesr) i
E-Mak s PSEgnd oo Contaet Mot 7237830380

Sample Condition - VA

Sarnphe Cysartity [ Appwtn) NA Sarmphe Size {Appees) |
SAMPLE NOT DRAWN BY OUR LABORATORY, THE RESUATS RELATE ONLY TO THE ITEMS TESTED

NA

Fopoet lszued By
ULR-TCT845195000057012F
Authancily of rapornt can be venfied by moil ol verificatienfapectirelab in
This i3 a Digially Signed Repost and henca doesn’t refuira Physical Signatura,

Spectro Re search Lab .‘unturu {P) le LG, E'Jymgﬂaﬂ lgdbl‘.guf'l'?\:m Neat &E’.‘."' SdoN f—’vur "GB&IZO(IM::}-{ 0
ARy B Phonu- *91 9235.,03554:35, ngm- i SPRETOrESE I CAI DL mmlEmll e k
' 1S D001:2015, 15O 14001:2015 & 150 45001:2018 Certfed Laboratory

Please Inler 1o our Website hifp Myww spociminipochre policios him! for Terms & Candison

]
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Name & Designation of Sample Collector. .. SM C.h.{?ﬂ e

: chnr! No.-

139
Rome Ly

n.m.-..xa:.aau;:;'; |

.......... CodeNo....... A\.....corveiecBlock... amch .. < DISIL Jalnun
2. dl&?l‘f%ﬁ. ~Location... Kavny he .. Moﬁha&m J

Date of Analysis, ... 9.!.0 81.23... L0 et
o s e e i e et P
: f: Indian Standard
S.No. | Physical G Test as 15:10500
A Examination | Result Desirable | Permissible
| b Bl limit | limit
1 | Turbidity NTU | NTU & T 1 5
B2 ichiahe . i ; ~ 5 25
____3__‘_ Odour 7 2 ;— = ¥
4 [P"Value T e e 7.0t08.5 <6.510>9.2
e ) Total Dissolved Sohds _ ppm R 500 2000 ol
| " Chemical Analysis ]
51+ R ppm
| in —
6 | Total Hardness as (Caco,) . 3Vvo 200 600
7 | Calciumas(Ca) 7 TS 75 ' 200
8 | Magnesiumas(mg) TR SRS e R 100
9 | Chloridesas (CI) 2 et '3 lQ, 200 __ﬂﬁ ]
10 Sulphates as So. 5% L & 200 "I 400
11 | Fluorides as (F) i = 1 , 1.5
12 | Nitrates (No,) i P e a5 | <45
(13 | Nitrate (Noy) .. — RSO 1
R e D e e i o e 0.1 R0
| 15 |ResiduaiChlorine | , [ o G 1o
}. 16 Lmkalmzyas CaCo,) i i
{7717 " Phenolphtheline ~ |7 o :
18 | Methyl Orange _ R TR S0y o seR S
19 Arsanic as (as) bt e ad T vt Fisim 0.01 0.05 _‘4
Micro
2 |conduetviy l L R |
21 | precence (By H,S Strip) 4 " AV i 0 L 0 !
22| E-Coil (MPN) 100m| B o B 0 E 0
Test Result w“ow/ Unsatisfactory
Remarks W/ g u’\w»‘/
m‘z_::odkof'hn
emist ' JIE et ALE,
it 3o
! ufiee o
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NAGAR PALIKA PARISHAD KONCH
GATA NO 1490 MALVIYA NAGAR KONCH,JALAUN, 285205

Avplicstolide -
2121478,

Consolidated Consent to Operate and Authorisation hereinafter referred to as the CCA-(ConM
Consent & authorization) (Fresh) under Section-25 of the Water (Prevention & Cnn_tml of Pollution)
Act, 1974 and under Section-21 of the Air (Prevention & Control of Pollution) Act, 1981

CCA is hereby granted to NAGAR PALIKA PARISHAD KONCH located at GATA NO 1490
MALVIYA NAGAR KONCH.JALAUN,285205. subject to the provisions of the Water Act, Air Act and
the orders that may be made further and subject to following terms and conditions .-

1. This CCA NAGAR PALIKA PARISHAD KONCH granted for the period from 23/07/2023 te
31/07/2027 and valid for manufacturing of following products.

S | Product Quantity 'Unit
No j . A
1 |GAUSHALA (Nos.) (275 __Numbers/Day

2. Conditions under Water(Prevention and Control of Pollution) Act -1974 as amended :-
(1) The daily quantity of effluent discharge (KLD) :-

[ Kind of Effluent ] Quantity(K1L.D) ]Trutmen; faicllitxl D-iscl:arge_ point J

(i) Trade Effluent Treatment and Disposal :-The applicant shall operate Effluent Treatment Plant consisting
of primary/secondary and tertiary treatment as is required with reference to influent quantity and quality.

In case of stoppage of functioning of ETP, production has to be stopped immediately and this Board has to
be intimated by fax/phone/email with a report in this regard to be dispatched immediately.

(ii1)The treated effluent shall be recycled to the maximum extent and should be reused within the premises
for gardening etc. Quality of the treated effluent shall meet to the following general and specific standards as
- prescribed under E,_a_z:ri;omqgg:-.u’mtection) Rules, 1986 and applicable to the unit from time-to-time ;-

Industrial EfMuent Quality Standard

[ "SNo. | Parameter 1 Standard

(1v)Sewage Treatment and Disposal ;- The applicant shall provide comprehensive STP as is required with

reference to influent quantity and quality.In case of stoppage of functioning of STP, production has to be

stopped immediately and this Board has to be intimated by fax/phone/email with a report in this regard to be
dispatched immediately.

(v)The treated sewage shall be reused in gardening as far as possible. The STP shall be maintained
continuously so as to achieve the quality of the treated sewage to the following standards.

af‘tr{mzﬁ



Air Pi:_llutlon_ 'Sti,nr'c_'e D’gthlh?

Pollution Device Stack
Source iy

Emmission Quality Standards

S No. ' Stack no __ Parameters Stindardl .
In case of stoppage of functioning of air pollution control equlpmcm productlon has to be stopped

immediately and this Board has to be intimated by fax/phone/email with a report in this mgnrd tobe

dispatched immediately

(i) The unit will not use any type of restricted fuel. :
iii)Noise from the D.G. Set and other source(s) should be controlled by providing an acoustic enclosure as is
required for meeting the ambient noise standards for night and day time as pmsmbed for respeclive
areas/zones (Industrial, Commercial, Residential, Silence) which are as follows -
Day time : from 6.00 a.m. to 10.00 p.m., Night time: from 10.00 p.m. to 6.00 a.m. '

'Standards for | Industrial | Commercial| Residential |  Silence
Noise level in Area Area Area Zone

(db(A) Leq _ o
| Day |Night| Day |Night| Day | Night| Day |Night
Time | Time | Time | Time | Time | Time | Time | Time

75 | 70 | 65 55 S5 | 45 | 50 | 40

4. Essutlnl documents to be submitted by the Industry/Unit as Applicable :-

(i)Euvu'-umncnt Statement in Form-V of Environment (Protection) Rules, 1986,

% (u)Quam:ﬂy comphnncc rcport of the CCA, photograph of ETP/APCs/Waste Storage Arca.

i s j eserves the right to change/modify/add any time any condition of this CCA.
6 Umt hns to cumply mth the following specific & general conditions. Non compliance of any provision of
this CCA and provisions of the Water Act, Air Act and Hazardous and Other Wastes (Management and
Transboundary Movement) Rules, 2016 will results in legal action under the aforesaid Acts and Rules,
7.1n compliance to the G.O 1011/81-7-2021-09 (Writ)/2016 dated.13.10,2021 issued by Department of
Environment, Forest and Climate Change, Uttar Pradesh. You are directed to develop Miyawaki Forest as

- per the SOP available at URL.-http.//www.upecp.in/TrainingSession.aspx for ensuring timely compliance of
this direction, you are hereby directed to submit a bank guarantee with minimum validity of one year of the
- amount equivalent to the sum of initial consent fees (Air and Water) or Rs. 50,000/- (Rs. Fifty Thousand
enly) whichever is more, within 30 days from the date of issuance of this certificate. In case of non-

~ compliance of this direction, your consent will be revoked by the Board. i

B8If llmmn uses the ground water and requires the permission from SGWA/CGWA for water abstraction

dustry w:]_l_lmre to oblmn No objection certificate for abstraction of ground water. It will be the
bﬂlty of the industry to  comply with the various conditions of the NOC obtained from the

:_-;J..J-_a-_q;:s_a‘g:i:d&h:&w!éﬁﬁggif_ﬂﬁm
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@ g’*ﬂa;& berendra negi <berendranegi51@gmail.com>

Compliance of Order Dated 20.07.2023 in OA/394/2022 Cause Titlde Pushpender
Kumar - Vs.- Block Development Officer, Kadaura & Ors, NDOH:- 13.02.2024

1 message

berendra negi <berendranegi51@gmail.com> Fri, Feb 9, 2024 at 4:12 PM
To: ranjan kumar rai <advranjan.rai@gmail.com>

-

[ Compliance_compressed.pdf

With Regards,

Berendra Singh Negi,

PA. to:-

Mr. Shwetank Sailakwal

AOR, Supreme Court

Mob:- 9990803222

Email:- shwetanksailakwal@gmail.com

Office at:-

B-3, 3rd Floor,

Opp. Kashmiri Park,
Jangpura Ext.
N.D.-14

Mob No. 9870423671



